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This ontempt petition is directed against the order 

dated 27.4.93 Passed by this Tribunal in G.A. 1472/92. 

The applic nt filed the said U.A. seeking the relief to 

set aside 

of tke ap" 

Gum Mail 

of with t 

Gorakhpur 

dated 18. 

date of c 

con tempt 

he order of punishment by which the appointrpent 

licant as Extra Departmental Delivery Agent 

areer was cancelled. The said O.A was disposed 

e direction that the Post Master General, 

shall decide the representation of the applicant 

2.91 within a period of one month from the 

mmunication of the order. In the present 

etition it is stated that the compliance of the 

order pas ed by this Tribunal has not been done, so the 

contemners have committed contempt of the court. 

and 
2. 	The .11eged contemners filed counter affidavit/in 

Para 16 o the Counter affidavit it has been specifically 

said that the representation dated 18.12.91 which was 

directed o be decided by the order dated 27.4.93 was 

already decided vide order of the then P.M.G, Gorakhpur 
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)2. This fact has not been disclosed during 

of argument when the U.A was being heard 

he learned counsel for the petitioner now says, 

rder passed on the representation dated 13.12.91 

municated to him, therefore he was ignorant 

ring these facts we find that there is no 

of the order passed by this court. The 

discharged and the contempt petition is 

dated 2.1. 

the course 

finally.  

since the 

was not cor 

about the 4 

4. 3.94 (Ann 

tion which 

decided. 

Gonsid 

disobedienc 

notices are 

disposed of 

ame„ The P.M.G, Gorakhpur in letter dated 

xure A-1) has reiterated that his representa_ 

as directed to be decided has already been 

Member (J) 


